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LEGISLATIVE DEPARTMENT.

We, the undersigned, Members of the Select Committee to which the Bill to provide for
the constitution of a Central Board of Revenue and to amend certain enactments for the

purpose of conferring powers and imposing duties on the raid Board was referred, have con-
sidered the Bill and have now the honour to submit this our Report, with the Bill as amended
by us annexed thereto.

2. The only alteration which we propose to make in the Bill is in the eleventh amend-
ment of the Sea Customs Act, 1875, where we have rubstituted for the words “ the Chief
Customs-authority >’ the words “ the Governor General in Council . We think that the
power which is conferred by section 157 of the Sea Customs Act, 1878, to make rules for the
purpose of regulating the coasting trade should be transferred from the Local Government to
the Government of India rather than to the Central Board of Kevenne.

‘We desire further to express an opinion that the substance of any rules made under clause
3 of the Bill which affect the public generally, for example, rules as to the manner in which
appeals shall be heard under section 188 of the Sea Customs Act, 1878, should be given due
publicity, and we have received an assurance on behalf of Government that this will be
done.

8. The Bill was published in the Gazette of India, dated the 9th February, 1924.

4. We think that the Bill has not been so altered as to require re-publication, and we
recommend that it be passed as now amended.

BASIL P. BLACKETT.

E. G. FLEMING.
HARCHANDRAI VISHINDAS.
N. M. JOSHL

PURSHOTAMDAS THAKURDAS.
L.S.S. o'MALq’i'. c

K. C. NEOGY. " ’
AQDUL QAIYUM.
A.TOTTENHAM.

M. RAMACHANDRA RAO.

The 16¢A Pebruary, 1924.
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[As AMENDED 1Y THE S»HLECT CONMITIAR.]

[ Words printed in italics indicate the
amendment suggested by the Com-
mittee.]

BILL

T0

Proride for the constitution of a Cestral Board
of FRevenue and to amend certain ciactments
tor the purpose of comferrsmg power: ard
rmgposing duties on the sasd Boord.

WheREss it is expedient to provide for the
constitution of a Central B.ard of Revepue and
to amend certain enactments for the purpose of
conferring powers and imposing duties on the
«id Board ; Tt is hereby enacted as follows :—

1. (I) This Act may be called the Gentral

Short title and Board of Revenue Act,
commencement. 1924.

(2) 1t shall come into force on the first day of
April, 1924, :

2. Asroon as may be after the commencement

Constitation of of thir Act, the Governor
Central Board of General in  Council sball
Revenue. constitute a Central Board
of Revenue. consisting of obe or more persons
appointed by bim, which sball be subject to the
centrol of the Governor Generalin Council in the
exercise of such powers and the perfcrmance of
such duties as may be entrusted to it by the
Governor General in Council or by or under any
law.

3. The Governor General in Council may
make rules for the

Procedure of the of reguhﬁng the transaction
Board. of business by the Central
Board of Revenue, and every order made or
act done in accordsnce with such rules shall be
deemed to be the order or act, as the case may be,
of the Centrsl Board of Revenue.

4. The enactments specified in the Schedule
are hereby amended to the
extent and in the manner
mentioned in the fourth

Amendments of -en-
actinents.

column thereof :

Provided that, where the prwer to wake any
appointment, or issue any potification, order,
scheme or rule, or prescribe aoy form, is truns-
ferred Ly tbe operation of this Act from any
authority to the Central Board of Revenue or
any other authority, any such  appointment,
potification, order, scheme, role, or form made,
issued or prescribed by the first-mentioned
authority before the commencement of this Act
shall continve in force and be deemed to have
been made, issued or prescribed by the Central
Board of Revenue or such other authority, as the
case may be, unless and until it ie su ed by an
appointment, notification, order, scheme, rule, or
form made, issued or prescribed by the raid Board
or authority. .
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THE SCHEDULE.

ENACTMENTS AMEXUED.

(See section 4.)

Year.

No.

Shert 4tle. ' Amendments.

1

<

78

VIII

]
The Sea Customs Act, 1. In section 83—
1878, i (1) for clause (a; the following clause shall be substitured,
’ namely :(—
“ («) * Chief Customs-authority’ meuns the Central Board
of Revenue constituted under the Central Board of
Revenue Act, 1924, and includes, in relation to any power
or duty which the Governor General in Counci] may, by
notitcation in the Gazette of India, transfer from the
Centra) Board of Revepus to a Local Government, the
Local Government or such officer as the Local Govern-
ment may appoint in that behalf **; and

(2; after clause (j) the following clause shall be inserted,
namely :—

(k) ‘official Gazette’ means, ‘in relation to a notidecation
issued by a Local Government, the local otheial Gazette
aud, in relation to a notification” isrued by the Central
Board of Revenue, the Gazette of India.”

2. For section G the following section shall be substituted,
namely :-—
“ 6. The Governor General in Council may nﬂoint such persons as
Appointment of Cus he dﬂ:i)nb fit to u:ﬂicero of Customs,
" ap exercise powers confe
toms-officers. and forms the duties i rre‘:l‘:
this Act‘ on such officere *’ F » O

3. For section i the following ocection shall be substituted,
; painely :—
: 7. The Governor General in Council may deleg'attéhtlo any Local
o Government or to the Chief Customs-
negm&::‘sr Y€ authority any power conferred upon
him by section 6, and the Local Govern-
ment or the Chief Customs-avth: rity may delegate to any officer
of Custcms any power so delegated to it.

4. In sections 11, 12 and 14, for the wards * The Local Government
or, if so suthorised by the Local Government, the Chief
Curtomas-authority ” the words * The Chief Customs-authority *
shall be substituted, and. in section 11, the words * within the
territories administered by it ** shall be omitted.

. 5. In section 23, for the words *‘ The Local Goverzment ** the words
*1be hief Customs-authority  shall be substituted. -

6. In scctions 53, 74, 76, .9, 85, 94, 116, 129, 133 and 147, the word
“Jccal ', wherever it occurs in the espression “local official
Gazette ", shall be omitted.

. In wection 83, for the words *“the Local Government may from
timne to time direct ™ the words * the Chief Customs-authority
mav, with the concurrence of the Local Government , direct
shall be substitated.

R In section 128, for the words “ the Local Goﬁmment " the
words *‘ the Chief Customs-authority ” shull be substituted.

9. In section 133, for the words ** $he l.ocal Goveroment, subject to
the control of the Govermor General in Council,” the words
** the Chief Customs-authcrity * shall be substituted.

10. In section 135, after the words * the Local Government may **
the words “ with the pnviouo sanction of the, Governor General
ip Council " shall be inserted. und for the words “ by its own
officers ** the words *‘ by officers of Government ” shall be
substituted.

11. In section 157, for the words “ The Lical Government ™ the
words * Tlhe Gotcrvor Genere! in Cowncsl® ghall be gudb-
stituted. )

12. In section 188, for the words “ the Local Government ™,
in both placcs where they occur, the words * the Governor
General in Council ** shall be substituted.




Shoet title.

Aluencmen:s.

1878

1893

1914

§

VI

IT

111

XI

| The Sea Customs Act,
| 1S78—rontd.

i
i
'
|

!

‘The Cotton Duties
. Act, 189¢.

The Indian Balt-duties
Act, 1908.

i The Indian Copyright
Act, 1914.

!
:Tll Indian Income-
| tax Act, 1922,

I

!

13. la section 191, for the words * The Loca! Government °' the
words ** The Governor General in Council ” <hall te sub-
ptituted.

14. After seciion
namely :—

254 the following section shall be ireerted,

- 29, Anv notificaticn prblished in the Guzette of Irdis
by the Chief Customs-authur-
itv under section 63, sectior
74, sectior iU, rection 79, sec-
tion 85, section ¥6, section 116,
secion 128, section 138 or
gection 147 shall forhwith be re-pubhsheu in the loca!
otticial Gaze:te of each proviuee to which it relutes.”

Palliention of norifi-
cativns  in local official
Gezettes.

1. Fer clause [2) of section & tke following clanse eha.ll be sub-:i-
tuted, namely: —

* % “Chief Custom~ Authority *' means the Centrul Boerd
of Bevenue constituted under the Central Board of
Revenue Act, 1924, and iocludes, in relation to ary
power or duty which the Governor Genenal in Counal
may, br notification in the Gazette of India, transfer
from the Certral Board of Reverue toa Local Govern-
ment, the Loeal Governm#nt or such othcer as the
Loca! Governmen: may czppoint in thst behalf .

2. In sub-clauses i) and (¢) of clause ($) of section 2 and in sec-
tion 4, for the words “ the Locul Government " the words * the
Chief Customs - Anthority * shall be subatituted.

3. In section 33, for the words ‘* The Incnl Government ** the
words * The Governor General in  Council, or, if g0
emypowered by the Goverror General in Correcil, the YLecal
Government " shall be subatituted.

Ir section 2, for the words “ the Local Government” the wmd.
and fizures “if so empowered by the Governor General in
Conncll the Locs] Government or the Central Board of Levenae
constituted under the Central Board of Revenue Act, 1922,
shall bhe substitoted.

In sub-section 12) of section 6, for the words “ the Local Govern-
ment " the words * the Chief Customs-authority ” shall be
subetitoted

1. After clause (4 of section 2 the folluwing clause shall be inserted,

namely :—

* (4A) *the Central Board of Revenue * means the Central Board
of Revenue constitmied under the Central Board of
Revenue Act, 1924.”

2. In section D—

(7) in clause /a) of sub-section (I, for the words “a Board of
Inland Revenue’’ the words “ the Central Board of
Revenue *’ shall be sulstitoted ; and .

(¢¢) sub-scction {2} sbhall be omitted.

" 8. Inclauses 16) and (11)of section 2 2,in sub-sectior {5) of section b,
in sub-section :6) of section 18, in sub-section (5; of section 46,
in sub-section (1) of section 59, and in sub-section {3) f Oechw
64, for the words “ the Board of Inland Rmnne the words
. the Centra]l Board of Revenue ™ shall be substituted




GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

Report of the Select Committee on the
Bill to provide for the constitution
of a Central Board of Revenue and
to amend certain enactments for the
purpose of conferring powers and
imposing duties on the said Board.

(Bill as amended.)

6CP, Delhi—I—3-479—18-3-24 -750.





